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. Regustrat

Bresent: The Hen'ble Shri K.V.
Prahladan, Member (A)s

Heard Mr.B.Malakar, _laarnéei ceun=-
sel for the applicant as well as Mr.A.K.

Chaudhuri, 'learned Addl.C.G.S.C. fer the

respondents.

The applicant approached this
Tr.tbunal in C.A.N®.264/2002 and this

;Tr;bunal vide erder dated 21.11.2003

dismissed the gpplicatien on the greund
of limitatien. Hewever, the applicant

was given liberty te make repregentatien
aleng with supperting decuments and in
case applicant files the same, respsndents
were to deal with the matter in accerdance
with law, rules and instyructiens. pursua-
nt therete, applicant submitted represen-

tatien dated 4.12.2003, but he is yet teo

receive any reply frem ‘the autherity.

Centd./2
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0.A.341/2004 .
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Notes of the Registry Dafé‘f'"" '''' Order of the Tribunal
Contds, | = :
|24.12.04 7 . considering the facts and circum-

7. (6% |
Cony 9 M 2 :im;ffJ
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bb

‘gtances . ef the case, I am of the view

'fwith a directxon te the respcndents te
' give a reply ta the aforesaid represen-

that the applicati@n can be dispesed sf

tation dated 24.12.2004 as per law, rules!
and instructions within a peried of four
menths frem the date of receipt of this
srcere e
The applicatien is disposed of
accerdingly at the admissien stage itself
with ne order as te costss ;

a . s

Member
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/20 Bhwianat Bench

" Sanjib Tiwary :
ce e Applicant

- Vs =
Union of India and others (Telecom)
' «++ Respondents

-List of Dates :~-

g 101.94

- 1995

16422000

1998

31.8,99

12.11.99

L1

e

[ 2 )

Appointed as casual labourer at a consolidated
monthly salary of Rs. 500/- by Sub=Divisional

Officer, Telegraph, Barpeta Road in connection
with lime work of Telephones. |

Monthly salary was raised to Rs. 1,000/~ which
continued upto 1998, This was further raised to
Rs. 1,150/- in 1999.

Salary was further raised to Rs. 1,200/= p.m.
At the relevant time Sri D.P, Singh was the JTO
and Sri C.N. Sinha was the S.D.0O.

Threatened with verbal termmination order, the
applicant alongwith others filed OA 192/98 where
restrained order not to oust the applicahts was
passed alive in OA 107/98,

OA 107/98 disposed directing the respondents
authority to consider each case on the repre-
sentation made by the applicants. Two mogth‘\\
time was granted for filing representations

and six months time to dispose such representa-
tion. Stay order passed was kept in force,

Applicant filed representation.

Contd...P/2



18. 1202000:"

 21.11.03

4.12,03

14, 10.04

. 20. 1102000:-

-2 - .

Applicant's case for TSM status was rejected
by a cryptic-order without examining records.

Applicant submitted another representation to
Respondent No.1, which has not been disposed
till to-day.

- Application filed before the CAT, Guwahati

Bench. OA 264/03 which stood dismissed.
Directing the applicant to file representation.,

Representation filed before the Respondent
No.1. Not considered.

Writ Petition No. £0623 /04 filed in the High
Court. High Court directed to move the CAT.

Rosoud Do

(ADVOCATE)



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

 GUWAHATI BENCH : GUWAHATI

An application under section 19 of the Central

(574‘,3 Q'/M_

e T

Administrative tribwnal Act, 1985,

Sl.No,
1,
2,
3.
b
5,
6.
7.
8.
9.
10,

San jeeb Tiwary

.. Applicant

Union of India & Others

INDEX

Particulars
Application
Ve-riﬁcation
Annexure =~ A
, Annexure - B
Annexure = C
Annexure = D
Aimexm'e - B

~ Annexure - F .

Ammexure - G
Annexure - H

cee Reggondents.

el Das

ADVOCATE.‘
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Sri Sanjeeb Tiwary
son of Sri Bhagnarayan Tiwary
Barpeta Road, P.O, Barpeta Road,
Dist, ¢ Barpeta,
" veo Applicant.
-Vs =
1« Union of Indis,
Represented by the Chief
General'Manager, Bharat
Sanchar Njigam Ltd.,
S.R. Bora Lane, Ulubari,

Guwahatt = 7

2. The Telecom District Managef,

Bongaigaon.

" 3, SeD.0., Telegraph,

Barpeta Road.

(1) Particulars of the Applicant :-
(1) Name

¢

Sri Sanjeeb Tiwary
(ii) Father's Name : Sri Bhagnarayan Tiwary

(1i1) Designation - ¢ Ex-casual Mazdoor under SDO (T)
g & Office Barpeta Road,
which ° |
employed
- (iv) Address for
services of
Notices

*®

As above,

Contd...P/2
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'(2) Particulars of the Respondents :-
(1) Name & designation : (1) Union of India

of Respondents Represented by the Chief
"General Manager, Bharat
Sanchar Nigam Ltd.,
S.R.Bora Lane, Ulubari,
Guwehati = 7.

(2) The Telecom District
Manager, Bongaigaon.

(3) s.D.0., Telecom
Barpeta Road.

(11) Office address of : As above.
" the Respondents . o

(iii)Address for services
of notices . ¢+ As above, -

1 (3) Particulars of order against which this spplication is
Made :- . 3 Non-consideration of the
| applicant's case for grant of
temporary status and his illegal

ouster,

The applicent declares that the

- (&) Jurisdictiqn of the |
' Tribunal subject matter of this application
| is within'fhe jurisdiction of |

this Tribunal. |

~(5) Limitation The applicent further declares that
' ‘the application is within the
" limitation, prescribed by section

21 of the Act.

Contd...P/3



_ -3 -
(6) Facts of the case - |
(1) That the epplicant is a permanent resident of

Barpeta Road and he had passed the H.S.L.C.
Examination from St., Joseph High School, Barpeta
Road, while in search of livelihood, the applicant
was engaged as a casual mazdoor in the year 1994 by A
_the S.D.O.,Telegraph,Bafpeta Road at a monthly
salary of Rs. 500/=, In 1995, his salary was
Rs. 1,000/~ per month which continued upto 1998. In
1999 his salary was Rs.1,150/- which was again
raised to 1200 w.e.f., 06,02,2000. At the time of
his engagements, Sri D.P., Singh was the JTO and Sri
C.N, Sinha was the S,D.C,.

(11) That the working particulars of the applicant are
as follows :=
26.04,1994 to 31.12,1995 : 365 days
1996 January : 22 days

February ¢ 18 days
March ¢ 15 days
April ¢ 25 days
May ¢ 13 days
June s 27 days
July ¢ 20 days
August : 16 days
September ¢ 24 days
October s 21 days
November ¢ 19 days
December ¢ 20 ‘days

TOTAL = 240 days
1997 Jenuary : 22 days
February ¢ 15 days

Contdo ) QP/“
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March ¢ 20 days
April ¢ 27 days
May ¢ 13 days
June ¢ 24 days
July : 20 days
August s 16 dayé

- September s 20 days
October ¢ 21 days
November ¢ 19 days

TOTAL = 240 days
In 1998 :
January ¢ 19 days
February ¢ 20 days
March ¢ 27 days
April | s 22 days
May ¢ 16 days
June s 24 days
July ¢ 14 days
August : 20 days
September ¢ 21 days
October ¢ 15 days
Noﬁember s 20 days
December s 27 days k

TOTAL = 245 days
That while the applicant was working as above, there

was a move to terminate the applicant and some other

‘similar casual labourers. The All India Telecom

Employees Union of which the applicant was also a

member, took up their cause of apprehended retren=-

chment and the Union moved an application before

Contd...P/5
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(v)
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the Hon'ble CAT, Guwashati Bench the OA 192/98 which
was admitted by the Tribunal and restrained the
Respondents not to oust the applicant in the OA
pending disposal of the application. In this applica-
tion, althoﬁgh notices were issued to the Respondents,
no written statement was filed before the Tribunal.

That the cause came up before the Tribunai for
hearing and after hearing some similar matters, the
Hon'ble Tribunal disposed all such applications vide
order dt. 31.8.98 in OA 107/98. The operative portion
of the order is quoted below :=-

M tieeesesss In view of the above we dispose of

these applications with direction to the regpondents
to examine the case of each applicaht. The applicant"
may file representations individually within a period

of one month from the date of receipt of the order

. and, if such representations are filed individually,

the respondents shall scrutinise and'examiﬁe each
case in consultation with the records and thereafter
pass a reasoned order on merits of each case within
a period of six months thereafter. The interim order
passed in any of the cases shall remain in force till
the disposal of the representations."

I's

A copy of the order is annexed herewith and
marked as Annexure=-A to the application,

That the applicant begs to state that on behalf of

the respondents it was contended that casual labourers

Contd.. 0P/6
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(Grant of temporary status and regularisation) Scheme

- 1989 which came into effect from 01.10.89, The Scheme

as such was not applicable to casual labourers appoin-

ted after that date, but in the department of post

casual 1aboﬁrers appointed on 29.11.89 were granted
‘the benefit. The benefit was also extended in the

department of post to casual labourers appointed on
10,09.93 pursuant to a judgement of the Ernakulam |
Bench of the Tripunal passed on 13.03.95 in OA No,750/
1994, Therefore, the applicant claimed the benefit. It
was further contended that the schemes was retros-

pective and not prospective. Also the casual labourers

-of the Telecom Department were not at ﬁar with those of

deﬁartment of post.

That the department introduced a cut off date as
01.08.1998 in order to diséntitle the applicant the

. benefit of regularisation, The condition precedent for

- confirment of temporary status and subsequént regularie-

sation was on the only consideration that casua1 1abourefs
having completed 240 days of continuous service ina
year. On this basis the applicent was entitled to the
gfant of temporary status and regularisation of'serviée

as there was definite proof of completion of 240 days

" of service in 1994=1995 and 1995-1996 on the basis of

certificates given by J.T.O.,-Phones, Barpeta Road and
the S.D.O., Telegraph, Barpeta Road. '
Copies of the certificates are annexed herewith

" and marked as Annexure-B series to this
applicatione '

Contdo [ ] QP/7‘
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That the applicgnt on receipt of the order of the
Hon'ble Tribwmal submitt;d a representation on
12,11.1999 to the respondent No.1. through proper
channel praying the regularisation of service as

casual labourer on the basis of his complying with
the eligibility criteria.

A copy of the representation is annexed here-
with and marked as Annexure-C to this

application,

That the applicant begs to state that on 08,11.,2000
the respondent No.2, issued a letter wherein it was
stated that casual labourer who were still in engage-
ment but could not be granted temporary status may

be furnished in the enclosed proforma, It was also
directed to obtain a certificate from all SDOs to

the effect that.no casual labourers have been
engaged after 01.08,1998, The report was sought for
within a week time,

Copies of the letter together with the annexures
are annexed herewith and marked as Annexure - D

series.

That the applicant begs to state that the Respon-

dent No.2 issued letter No,E-75/PT & CM/ CAT Case/
2000-2001/43, dt. 20.11.2000 wherein it was stated
that on the basis of the findings of the verifica-
tion committee and details scrutiny and examination

of records of casual labourers in Bongaigaon SSA,

the regularisation could not be granted as the

Contd...P/8
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applicant had not completed 240 days in any preceeding

year and was not in service on 01,08,1998,

A copy of the letter is annexed herewith and
marked as Annexure-E to this application.

- (x) That the applicant begs to state that the letter dtd.
| 20.11.,2000 disposing the representation of the applicent
is perfunctorily written as no records have been
verified in the Office of the SDO (T) Barpeta Road. The
SDO (T) Barpeta Road has not sent any records to the
Respondent No,2 for verification., The applicant assets
that the certificateé regarding engagement of the
applicant as casual labourer and completion of 365

days of continuous service in 1995 and 240 days in
1996 are signed by the JTO, Phones, Barpeta Road (Sri
D.P.Singh) and SDO (T), Barpeta Road (SriC.N. Sinha),
both of them being responsible ‘officer of the depart-
‘ment., If these 2 certificates are found to be false,
forged or fabricated, in that case only rejection of

‘the applicant's claim may arise,

(xi) That the applicant humbly submits that there is total

| non-application of mind by the Respondent No,2 in
disposing the representafiqn of the applicant. The
letter has been issued in a most arbitrary and capri-

cious manner which is required to be set aside,

(xii) That the spplicent further submits that on 12.11.1999
vhen the representation was made, the applicent catego-

rically stated that he was still in engagement as

Contd...P/9
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casual labourer. Further, the Hon'ble Tribumal while
disposing the OA No,107/98 issued a direction to the
respondent authorities not to disengage the applicant
t111 the disposél of the representation. The repre-
sentation was disposed on 20.11.,2000 and the Respon-?
dent No.2 has held by a cryptic order that the appli-
cant was not in engagement on 01,08,98,

That the applicantzsubmits that the order passed by
the Respondent No.2 is not a reasoned order in as
much as no opportunity was afforded to the applicanﬁ
to state his case before the authority. The applicant
had submitted sufficient proof of his engagement as
casual mazdoor and aiso his continuous engagement for
240 days prior to 1;8.98. The order being arbitrary
and in violation of the principle of Natursl Justice
is liable to be set aside, |

That the applicant furfher submits that It was
incumbent on the part of the Respondent No.2 to
reconcile the records submitted by the applicant by
célling for a report from the office of the Respon=
dent'No.3 before issuing a stereo=type decision in
the matter. The order does not reveal that the so-
called Scrutiny commnittee decided the matter on the
basis of records, The order, thérefore, is ex-facie

illegal and liable to be set aside,

Contd...P/10
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That the applicant assailed the order dated 20.11.2000
before the Tribunal by filing OA No.264/03 which was
barrgd by limitation. The reason for late filing of
the OA was that the Respondent had consumed the time by
giving the applicent false promise stating that his
case would be reviewed, But it did not materialise.
The learned Tribwnal, however, dismissed thé OA as
barred by limitation on 21,11,2003, But the Respondent
authority was directed ﬁo consider the represenfatian

filed by the applicante - K

A copy of the order in oA 264/03 is annexed

hereto and marked as Annexure- F,

That on the basis of the order aforesaid the applicent
filed a representation of 4,12,2003 through proper
channel to Respondent No.2 mainly on the ground of

the certificate issued by the Respondent No.3, This
time also, the Respondent No.3 had not considered his
representation, Therefore, the applicant approached
Hon'ble Gauhati High Court filing a Writ Petition
which was numbered as WP(C)8063/04. The Hon'ble High
Court has since disposed of the Writ Petitian on
14410.2004 with a direction to the applicant to
approach the Hon'ble Tribunal for apprOpriate direction
in the matters | | ‘

A copy of the order of the Hon'ble High Court

is annexed hereto and marked as Annexure - G.

That the applicant has a right to get his considered
in view of cogent evidence that the applicant had

Contd...P/11
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worked for 240 days in 1996 and 240 days in 1997 and
248 days in 1998

T Relief Sought :-
Under the circumstances, it is most respectfully -

prayed that the Tribwunal be pleased to admit this application
and after hearing be pleased to :- |

1) issue a direction to the Respondent No.1 to
consider the representation filed by the applicent
in consultation with the records and pass a

reasoned order.

8. - Remedies Exhausted :-

The applicant declares that hevhas availed the
remedies available but to no effect, Against the order dt.
20.11,2000, i submitted an other representatien to Respon-
dent No.1 on 18.,12,2000 which has not been disposed as yet.

9. Interim Order ¢ Nil.

re

<

10, Matter not pending in any other Court or Tribunal 3-

The applicant further declares that the matter is
not pending the any other Court or Tribunal,

11. - Particulars of I.P.0O.

*®
!

(1) No.of I.P.O.

e
]

(11) Neme of Issuing
- Post Office

(111) Post Office
which payable

Contd...P/12
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Annexures :-

(i) Tribunal's Order in OA 107/98.‘}1
(ii) Cepies of. Certificates.“
(iii) Representatiom. o
(iv) Letter dated 08.11 2000»
(v) Letter dated zo 11 290@.
(1) Appeal dated 18, 12, 2000, :
Lo(vii) CAT'S Order dated 21. 41 2003,
(viii) High cQurt's Order._; o o

: ..Verifica'éien o "‘P/13
. . .. l_v . ’ ' . . .
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VERIFICATIO.N

-

toa

I, Sri Sanjeeb Tiwary, son of Sri Bhagnarayan
Tiwary, the applicant ébove-nameq do hereby verify that
the statements madegin paras -w6(1, ii, iii, v, vii, xii)
are true to my lmowledge and those made in paras = 6(iv,
vi, viii, ix, x) being matters of records are true to
my iﬁfonmaticn_which I believe‘to be true end rest are '

my humble submission.

And I sign this Verification on this the day -
of December, 2004, |

| _
00!000. [ R N B E NN NENNXNZENHNH®N )

SIGNATURE.
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IN THE CLNTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT - BENCH

Original Application No.107'of\§998 and others

Date of decision: This the 3lst day of 'Auguat 1999

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

The lon'ble Mr G.L. Sanglyine; Administrative Member

1. 0.A.N0.107/1998 .
Shri Subal Nath and 27 others : -+«.ss.Applicants

By Advocates Mr J.L. Sarkar and Mr M. Chanda
-varsug-

The Union of India and others +e....Respondents
By Advocate ir B.C. Pathak, Addl. C.G.s.cC.

‘ * ..,

2. 0.A.No0.112/1998

h jv | All India Telecom Employees Union, )
o Line Staff and Group 'D' and another «+«...Applicants.... -

By Advocates Mr B.K. Sharma and Mr S. Sarma

=versug-

' The Union ot india and others --...Res8pondents
o By  Advocate Hr A. Deb Roy, Sr. C.G.S.C.

O0.A.N0.114/1998

N

. \*\‘Q'._k,t';y
” hﬂ~f§fﬁ \\&ll India Telecom Employees Union,

~~'vn¢y;\\“ w Staff and Group 'D' and another «s..sApplicantsy

ﬁg\mjvocates Mr B.K. Sharma and Mr S. Sarma

, } ;j ~versus-
f

- VRS
L ﬂ v/ F
. e Qhe Union of India and others .+«-<..Respondents
o .mf:f “By . AdvocPLe Mr A. Deb Roy, Sr. C.G.S.C. .
- 4. 0.A.No.118/1998
Shr{ Bhuban Kalita and 4 others .....Applicants

By Advocates Mr J.L. Sarkar, Mr M. Chanda
and Ms N.D. Goswami.

-versus—

The Union of India and crlova . +.e...Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.s.C.
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No.120/1998

Shri

Kamalu Kanta bas and 6 others

.....Applicaﬁt

py Advocates Mr J.L. Sarkar: Mr M. Chanda

and

The

Mo N.D. Goswalnl .
—-veraus-—-

Union of lIndia and others \

.

....Respondents

By Advocate HMr B.C. Pathak, Addl. C.G.S5.C.

O.A

.H0.131/1998

All
anot

By A
and

The

By A
0.A.

Tndia Tclecom Employees Union and
her

dvocatec Mr B.K. Sharma. Mr S. Sarma
Mr U.K. Nair.

-vVeLrgui-

union of India and others .

9]

dvocate Mr B.C. Patha, Addl. C.G.S.
No.135/98 e

All

India lelecom meloyees Uniony

Line Staff and Group D' and

6ot

By A
~and

The

By A

O.M.

hera

dvocates Mr B.K. Sharma, Mr S. Sarma
Mr U.K. Nair.

—versus-—

Union of India and others
dvocata Mc A. Deb Roy. He . C.GUS.C.

No.136G/1998

All
Line

6 QL
-~'By A

\/'nf

—'m,-\ '\

e

.V OuA

India Telecom meloyoeﬂ Union:
Staff and Group 'D' and

hers

dd catey Mr B. K. Sharma, Mr S.- Sarma
ML U\K. Nair. ’

X V( 2 \‘(';s_\

'“‘*Vbraus—‘

é bt

ho/ﬁn Qn of India and others
99 focate Mr A. beb Roy. Sr. C.G.S.C.

.No. 141/1998

All

India Telecom Employees Uniony

Line Staff and Group 'D' and another

.....Applicants

....Respondents

.Applicangs

....Respondents

.....Applicants

PRI

By Advocates Mr B.K. Sharma, Nr S. Sarma

and

The

Mr U.K. Nair.

—-versus-
4/
Union of india and othexrs

By Advocate Hr A. Deb Roy: Sr-. c.G.5.C.

e » o 0@

Respondents

.Applicants

Respondents

X, —
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- Ny
/
10. O.A Ue.dld2/190u8
V All india Yelecom Lmployees Union,
o Civil Wing Branch. ceeedApplicants
LBy Advocate Hr B. Halakar '
\\1 -Veraus-
The Union of India and others «+«...Respondents 3
" By Advocate #r B.C. Pathak, Addl. C.G.S.C.
1, 0.A.No.1d45/1998
Shri bhani Ram Deka and 10 others -+«..Applicants
By Advocate Mr I. .Hussain.

—versug-~

Yre and others

S

Union ot India

By Advocate Mr A. Deb Roy, C.G.S

.« e o’a

O.A.No.192,19uyy

All India Telecom Employees Union,
Line Staff and Group 'D' and another

By Advocates Mr B.K. Sharma, Mr S. Sarma crem T
and Mr U.K. Nairv.

~vorsug- ;
The Union of India and others «+...Respondents !

Deb Roy, Sr. C.G.S

By Advocate Mr A.

13, 0.A.No.223/1998

All India Telecom Employees Union,
iunﬂ LJne Staff and Group 'D' and another
<N

‘//qqhnqay'ﬁdvocatcu PMr B.K. Sharma and Mr S.

%\A&
\\“‘ versus-

.};(‘j

e

’l‘hu\; Ul J\Ol) ui lndia and oLhcr.s
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All India Uelocom Employees .Union,
Line Staff and Group 'D' and another

By Advocates Mr B.K. Sharma, Mr S,
Mr U.K. Nair and My D.K. Sharma.
-versug-
The Union of India and others
/ ' By Advecate M B.C. Pathak, addl.
A\ .
./

.C.

.C.

“Luﬁsy’AdbocaLQ Mr. A. Deb Roy, Sr. C.G.Ss.C.

Sarma,

C.G.5.C.

.Respondents

..Applicants

«ses.Applicants
Sarma.

.....Respondents :

«sssApplicants

.....Respondents

K
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ALl India elecom Eaploycees Union, .
- Line Statl and Group 'bY end auother veo.Applidants
\\ By advocatos b BLK. Sharma, MHr S. Sarma
and o oL Savma. '
AV B A RS R I
vhe Undon of India and others .....Respondents
Ly Advocato Hr B.C. Pnthak\ Addl. C.G.5.C.
|
i O bR
BAROAD.O . (V.C.)
all che above applications involve common
questions oi law and similar facts. Therefore, we propode
to dispesc of all the above applications by a common
order -
o
2. The All India  Telocom  Employeec: Union 1ia @&
recogricnd  uaion  of the cedecompunicetion  DRepartment.
. Thins union takes up the cauae-of the members of the wsaid

union. Some of the applications were subwitted by the

Lo \ln sald union,  namely,  the Line Staff and Group 'D’

el P R I
L. SN A
. B A . . . o .
7t "émployeey and scome, other applications were filed by the
. ~ - LSRN Wy .
LN

Lcanual) employees individually. Those applicationsg were
. \‘ : g
1

Lk : . . .
“ . fid an the casual employees engaged in | the
1 . . /4" :' R

R ‘Tg}gcommunication Department came to know that the

PZAY

e Jervices of  the casual Mazdoors under the ‘respondenty

were likely to be terminated with effect from 1.6.1998.

’ The. applicants, in  these applications, pray that Che
respondents be  directed not Lo implement the declision oi
tormingting the nervices of the casual Mazdoors, but Lo
grant thes aimilar benefits as had been Qranted to the
cuployees under the Department of Poats and to cxtend the

-
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i o
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Lenctity of tthe Scheme, namely, Casual Labourers (Grant of

| Temporary Statuns and Reqularisation) Scheme of 7.11.19€9,

Lo the casual Hazdoors concerned. Of;phe aforepsaid 0O.A.g,

hovever, in 0.A.N0.269/1998 there is no prayer against the

_ order ol Cecmination. In O.A.No.l41/1998, the prayer is
‘\\\\ _

agalngst the cancellation of the temporary status earlier
grancgd'to the applicants having considered their length
of service and they being fully covered by the Scheme.
According to the applicants of }him O.A. the cancellation
wan made  without giving any notice to them in complete
violation of the principles of natural dJustice and the

rules holding the field.

3. The applicantsg state that the casual Mazdoors have
been continuing in their service in different offices ol
the Department of Telecommunication under Assaw Circle and

N.L.  Cirelo. The CGovernment of India, Ministry of

Communicution, made a schoue

l_'...u,i]v:,"‘u-.‘ .
BT A2 ) ATt 0 . . . . .

i NTLbHﬂQ@\ of Tewporary Stalus and Reqgularisation) Schene.

newn ay Casual Labourers

A R T ‘f‘t" ) . . - -
1h;ug;ﬂgpcme Was o communicated by letter No.269-10/89-51N

’
o

CoLl A '3 | ;‘!i
dated 2?11.1989 and it came . into Operation with effect
- “ I’I:’ W J\” .
! ~;Fr9W"5VO*l989' Certain casual employees had been given
o 4 ’

TG T' - . .
) m%&gkbﬁnefxt under the said Scheme, such as, conferment of

, :“\r; r".'l?:;?‘f‘”"’{"\‘

“w.-Lewporary status, wages and daily wages with reference to
the minimum pay scale of reqular Group ''D! employees
including DA and URA. Later on, by letter dated 17.12.1993
the Government of India clarified that the benefits of the
Schewe ghould be contined to the casual cuployees who were
engaged during  ohe pericva  from 31.3.1985 to 22.6.1988.
However, in Lhe  Depavtment of Posta, those  casual

. labourers who wvere engaged ay on 29.11.1989 were granted
the  benefit of temporary status on satisfying the
eligibility criteria. The benelits were further extended
® o>
_/ /( ‘_D/"/
g
— \ i
\ )
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! to the casual labourers of the Donfrtment of Posts as on
10.9.1993 pursuant to the judgment‘of the Ernakulam Beneh
of the ‘iribunal passed on 13.3.1995 in O0.A.N0.750/1994.
The present applicants claime that the benefit extended to
the corual employecs working under the Department of Posty
are liable to be extended Lo the casual emplofees working
in the Telccom bepartment in view of the fact that they
arre  similarly  situvated. v rothing was done  in their
favew: by the aulhority they approached this Tribunal Ly
\ £iling O.AaNos.302 and 229 of 1990. Thios Lribunal by ordaer
»3:3,- dated 13.8.1997 directed the respoudenty Lo give aimilayr
L” beneiits to the applicants in thouwe two applicationd au

was given to the casual laboucers working in the

Department ol Posts. 1t way be mentioned here  that some of

the cagual cmployces in the present O.h.g vere applicants o ;
i ULALHOD.SU and 229 of 1996. The applicants state that é
B 1
r instead of cowplying with the direction given by this ’
Pribunal, theiv scrvices were terminated with effect from
1.6.1998 by oval ovder. Accorains to Lhe anplicants such ;
;
, order was 1illegal and contrary to ‘the rules. Situated '
thug, the applicants have approached this Tribunal by
»ifiling the present 0.A.s.
e B Y
SIp e aE ke  dmissid : et or i
;iihﬁ’ a q, ﬁﬁwE} the time of admission of the applications, this
%“A;‘%R f;;@rigﬁg<£ﬁ passed interinm orders. On the strength of the
L x~h*?;fﬁ§%vi@ orders passed by this Yribunal some of the
Ay R
.. “mﬂﬁgigcuntm ave atill werking. However, there has becn '
- ’ I
complaint from the applicants of gome of the O.A.s that in g
spite of the interim orders those were not given effect to ‘

N\ and thiv atutborlty vemained oiiailc.

5. The menltenticn of the regspondents in all the above

O.A.n  dia that  the Associatien, had no authority to

\
- |
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represent the o called casual cumployees ags the casual

=
D

' ’ employces  ave not wewbers of the Union Line Stafi{ and 5
(frotu> D, Ph caasual anXLuy(g\u not being  regular ) | )
Government servants are not eligible to become members or
office  bearers  of  the staff union. Further, the
respondents  have otated that the uames of the cagual :
emp.l.o.yct-:‘t furnished in the applicaticons are not ;
verifiable, becauvse of the lack of particulars. The |
records, according to the respondents, reveal that osone E:
oL  the cagsual cuwployees  were  nevor engaged by Lthe %
Departmont. In fact, enquiries into their engageument ao ; i

e casual employees are in progress. The respondents justify - % ?

\ :

% the action to dispense with the services of the casual i

i employces on the ground that they were engaged purely on o T E i

- tumporufy basis tor special requirement of specific work. g l ;
The respondents further utate that the casual employees ; o f

were to be disengaged when there was no further need for : , i

o - centinuation of their services. Beoides, the respondenty f ;
' also state that the present applicants in the O.A.s were | : ?

. s ""\‘l“:‘.;/”-“ ) - y o . i ’

) L J8 de‘ Ly persons having no authority and without : :
jlﬂyyff-10119y}ﬁ§ ' the formal procedure for ? %

s . g ) ! !

f ;ﬁ app01nannL/enqugomenL. According to the respondents such f :

t .~\;; . [' .¥"l l .:

; 3 X umployeef are ncet entitled to re-engagement or f : ?

- ‘iw ‘lérfuation and  they cannot geF the benefit of the g ‘é

) . ﬁchéme of 1989 as this Scheme was retrospective”and not ? ;

. ! -

’ Pfoﬂpcgtivo. The Scheme is applicable only to the casual ; ]
employees whp wel'e cengaged before the Scheme came into
effect. The respondents further state that the casual
empioyee; of  the Telecommnnscntion Departuent are not “ .
similarly placed as Cthose of the Departuwent of Posts. The
Fespondoents also state that they have approached the

'“*n\\\lhu1th: Bavliatl angh Coqrt against  the order of the | _

§;{g;— f
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Gribunal gated L3.0.01997 passed ins O.AHN09.302 and

1990, Whe applicants does not- dispute  Uthe fact  that

ugdinut‘thu Gracr ol the CTeibunal dated 13.8.1927 pasuyed
i UonLMos. 260 and 229 of 1996 the respondents have f£iloed
wreilh applicavriony horore the Hon'bic Gounavi Bigh Court.
Hownver, according to the applicanta, no interim ovder has

H

Loon e ol o yaenast Lhie ordes oi che Tribunal.

oL e hove heard e B.KR.Sharwa, D J.L. Sarkar, Mr I.

Puoscain and Meo B. dalakar, learnod counsel appearing on

- behalf of the applicants and alwso M AL beb Roy, learned

o

Sr. C.C.5.C. and tr BR.C., Patnak, learned Addl. C.G.u.C.

appoaring  on bohalf off the respondents. The lenrncd

counsal ror  the applicants digpute the claim of the

, ‘ respondenta  that  the Scheme wan retrospective and not
prospective aud they also submit that it was upto 1989 and

choen  eoxtended  upto 1993 and  thereafter by subseguent
cicqoulars.  cocosding to o the lzosned  coungel  for the

g applicaents the Scheme is also applicable to the present

applicants. The learned counsel for the applicants further

that they  have  documents Lo ashow  in that

_conne

ion. Tue learned counsel for the applicants also
A . .
R g

cosubmiccathat the respondents cannct put any cut ofif date

blewmentovion of Lhe Scheme, inagsmuch as the Apex

‘hay nov gliven any such cNt off date and had issucd
|

Cdireciion fer confermanent 0 cemporary status and

subscouent vegularisation to those casual workers who have

completaed 240 days ol servies In g oyoear.,

Kl

/. U heaving the Learned ceunsel for the partics wo

fecl Uhat the apolicetlons reqguire further examinatbion

rogavding  the foctual position. Due Lo Lthe paucity of

matdrial st io oot posaible for Ghis dTvibunal to come Lo a
‘\\ p
P
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delinite conclusion. We, thevetoroe, Locol that the gwatboer

choeuld be ro-cuamined by the vecpondentsn themgelveu taling

inre consideration  of  the submigsions of. the leavned

covnoel Lor the applicants.

. in view ol the above we dispose ol these

applications with divection to the respondents LO eXamine

the  cauc  of  cach  applicant.  The applicants  way Lile
vepresencaticns individually within a period of one month

Lrom the date of veceipt ol the order and, if such
reproscentations are filed individually, the respondents

shall serulinize ard examine cach case in consultation

. |"’
! th the records and thereafter pass a reasoned order on
IR .
0 N el . . . . . .
el ol wach cose withinoa period o six  monthe
woAe
d e '
thagheatter. Thoe interim ovder passed in any of Uthe cases
RN L
. ! e e . . . . . . . ; y
. Sonfrel d ARSI B in force till the disposal  of the

P

e representalions.

.
S Mo crder as Lo costs.
SO/ T
/ VICE-QIAIGIHAN
S0/
o MEMSEL (A)
N e e e €
~ -Cmrmfﬂf{‘“}"f?{?%m
: Gayitsnd ”‘&prt. -
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'ANNEXURE-B' }}

TO WHOM IT MAY CONCERN S e .

. Certiﬁiéd that. Shri  Sanjib Tiwary, Son of
Shri’" Bhag Narayan VTewafy' an inhabitant' of:‘Juiiﬂgmﬁ;“
Siﬁiaguri, P. O Barpeta Road, P.S. Barpeta_.Road,,'Dist.

Barpeta worked— ~under—~—me~——as~ —-daJ:iLy'~ Rated““—Mazdoor

satlsfactorlly rn*thé-foltowrng perlod and works.
PERIODS , ‘ : " WORKS'
in 1996 :- '

January " : 22 dys

?ébruary s 18”days

 March . : 15 days‘\z.‘ e

. .\:.:v.: NEPTE IS RN . . I'// //4 //. . ‘ . -
April : 25 days ' . ' .
May.: .+t 13 days

~June” : 27 days

July : 20 days

August. _;‘ 16 days
September: 24 days
,October : 21 days

November : 19 days

December : 20 days

TOTAL = 240 days
(Two hundred forty days only)

S.D.0. Telegraph
Barpeta- Road.

Dated :

Station ': Barpeta Road | ' S . o
| - - <Zabu&  Cz@%7 .

J.T.0. Telephone _ Lol g&s’ ’
Barpeta Road .Q / beﬁz.

\”“)/



;”ANNEXURE =B1

TO WHOM IT MAY CONCERN

.This is to certlfy that Shr1 Sanjlb tlwarl,'Son
of Shri Bhagya Narayan T1war1 of Barpeta Road is well known
to-me. ‘He wok&d ‘&8’ Casual mazdoor under me 1n telecom llne
constructlon and malntenance work durlng 1994 95 for 365

days. He is young energetlc and sincere. 1n duty.

S.D.0. Telegraph
: Barpeta Road.

patil Pas
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ANNEXURE-C
To
The Chief General Manager,
Telecommunication Department,
Assam Circle, Guwahati-7.
Dated : Barpeta Road the ..l?%..]”él)
Sub : Represenation for reqularisation of casual mazdoor.

as per verdict of Case No. 192/93, CAT GH.

Respected Sir, .
fov oith  dué respeét and ‘honour, I beg to lay the
following few lines for favouf of your kind information.

That this petition has been filed before. your
"honour as per decision given by the Central ‘Administrative
Tribunal,” Guwahati Bench on 3lst- day of August, 1999. The
order of the Tribunal has been communicated to me by the
-: department of Barpeta Road 3 dayslbefore.th1s‘app1;cat;on.
: The Tribunal: has deserved ‘that/_the“'agplicanfs hay"file
representations indivisually with'in a period of one month
from _the date of receipt of the order. '

That Sir, before receLVIng this order an
application was filed before the: Dist. Manager (Tele),
Bongaigaon Telecom Division for regularisation of the post.
But this application has again being flled as per decision-of
the Tribunal. - - . ,

I am still working as casual labour' under SDOT/
Barpeta Road since 1.1.94. " |

I, therefore, request your. honour to éonider my
case sympathetically and hope your honour wiii regularise my
service in the department considering the facts stated above
and thus obliged. This in stated .here . ‘that ‘I have been
working since 1.1.94 till today_and in all previous years, I
had completed 365 days in 1995 and 240 days since in 1996.

Yours faithfully,

( SANJIB TIWARI )
S/0. B.N. Tiwari
Telephone Exchange,
P.O. : Barpeta Road,
Dist. : Barpeta (Assam).

\Zzﬁuﬂ Cé?iy
Ratid o
Akﬁ&AADCh)GD

of



ANNEXUhE—ﬁ)

BHARAT SANCHAR NIGAM LIMITED
(A Government of India Enterprise)
-~ OFFICE OF THE TELECOM DISTRICT MANAGER:::BONGAIGAON:783380

No.E-75/PT & CM/CAT Case/2000-2001/60 Dated at Bongaigaon the
8th November, 2000.

TO[ T o
1. Sri B. Mishra, DE Telecom, Dhubri. _
2. Sri J.M. Taraphdar, DE Teleconm, Kokraijhar,
3. Sri Shafi Ahmed, DE Telecom, Barpeta.
4. Sri M. Dekabaruah, DE(Mice), Baongaigaon.
Sub : Engagement of .casual labourefs.

[YIR)

With reference to the subject cited above, a copy of

the CGATEGH's 1e§§§5'no. ESTT-9/12/Pt(II)/59, dated 19.10.200

is enclosed herewith for favéur of kind information, guidance

and necessary action at your end.

.In:this respect” casual lébougerg;still'in engagement

Tbut could not granted Temporary Status may be furnished in the

proforma enclosed. A certificate is to be collected from all
Sub-Divisional Officer that no fresh casual labourer has been
engaged Aafter 01.08.1998 and foilow up cases of Casual
Labourers are pending for grant of Temporary Status due to
reasons mentioned therein. Your report should reach this

office within a week time fro onward transmission to Circle
Officer. '

(" Harbans Singh)
Telecom District Manager
Bongaigaon-783380.
Copy fOrwafded for information and necessary action to :-

1. The spoOT, Dhubri/Nalbari/Barpeta Road/
Kokrajhar/Bongaigaon.

The SDE(C DOT), Bongaigaon. For submission of
The SDE Phones (Gr.),Goalpara. ‘report.

. The SDOP, Bongaigaon.
The SDE(TT), Bongaigaon. B
The Divisional*Secretary, IS & Ggroup-I),
AITFU, Nalbari Telephhone Exchange,
Nalbari.

Y U W
.

(P.C. sarkar ) ‘
Sub-Divisional Engineer (HRD)
For Telecom District Manager

Bongaigaon-783380

Thee
Rotuwl &Hox-
Hdo cate

B S R N g

s e e . gt 42 e e
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BHARAT SANCHAR NIGAM LIMITED
OFFICE OF THE TELECOM DISTRICT MANAGER
ASSAM CIRCLE, GUWAHATI-781007.

To,.. ‘ . .
1-3. The General Manager, Guwahati/Dibrugarh/
v Silchar. :
4-7 . The Telecom District Manager, Bongaigaon.
Sub ¢ Engagement of Casual labourers.

The SSA for level committees which were formed
to: verify. the eligibility of all casual labourers have
since submitted their report to the respective head of
SSA/ District who in turn submitted his recommendation to
the Circle Office on the basis of the Committees report.

. Most of the Casual labourers thus recommended have since

been granted temporary status and the remaining cases are
still under consideration. Instructions were also issued
to all concerned for disengagement of the ineligible

casual labourers-after disposing their representations in.-

accordance with the order and direction of the Hon'ble

) ’- //

In “fE; above situation, normally no casual
labourers other than those found suitable for grant of TSM
should be available in any SSA. However, owing to delay in
disposal of representation or some other compelling
situation, there may be some casual labourers still

engaged in the field unit but no grnated Ty status. The

details of these casual labourers still in engagement but
could not granted TSM may be furnished in the proforma
appended below. It may kindly be ensured that every Sub-
Divisional Officer gives a certificate .that no fresh
casual labourer has been .engaged after 01.08.98 and
following cases of casual labourers are pending for grant
of TSM due to reasons mentioned tﬂerein.

P .
< - ? ' ANNEXURE-B@ ﬁf-

No.ESTT-9/12/PT(11)/59  Dated Guwahati,the 19th October,2000

PROFORMA
Sl.No. | Nare of Gasml Date of | Date of No. of days put | Whether |why be
labarers 1 agae- | egage-  lin work dring | arrently! could
ment ment alendar year | emaged  [not
if so, |be
reason {granted
for TY.
conti- |status
nued
erngage—-
ment
1998|1999 200p
1 2 3 4 5a |5b |5¢ 6 7
l l
‘:;MAEL Contd....P/2

Y

L\

e e e
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It may be noted that this is the final compilation of
existing, casual labourers and no addition/alteration will be

allowed thereafter on any ground. Utmost care should therefore; .

be taken to prepare an-error free reporf. If any Caourt case is
in operation the member and brief details of the court orders

- should be given as column 6.

'fThe” report complete and corrected in all respects
should be submltted under the signature of SSA/District head so

as to reach the unsigned on or before 31.10.2000.

sd/-
( M. Shukla )

Dy.General Manager (Admn.)

1. The S.E.(H.Q.) He is reqﬁested to submit a similar .

report covering Civil Electrical and Architectural
Wing. ‘ '

2.thhefDiVisional‘Ehgineéf'(;nstallaﬁion)

3.. The Asstt. Director Telecom (Genl.)

Circle Office, Guwahati. .
For submission

N . ; .o of Report.
4. The Principal, C.T.T.C., Guwahati " | = _

5. The Divisional Engineer (Store)
C.T.S.D., Guwahati

sd/-
For, C.G.M.T. Assam Circle,

Guwahati.

-

e e
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v BHARAT SANCHAR NIGAM LIMITED /N}a Re
: ( AMEEHHEHL_LE_IEQIA_ME&KSE) : B
JONGATGAQH

Memo No.E 75 /PT & CM/CAT case/2000-2001/43  Dafed at Bongeigaon the __2-0. [[. 2000

To

’

sn %em{éﬂa T e ader

Sfe S5 BN, Tiwawi LM

cho. Telaphore € mchanee, Banpds Romd,
‘iw.w—ﬁl - F31318- '

v

with reference {o the above, | am directed to dispose off your representation on the
basis of ﬁndings of the verification commitiee sel up in the office of the Telecom District ‘
Mangger,Bongaigaon for making detailed scniiny and examination of the records of casual
isbowrers. in Bongargaon SSA, with & view lo grant temporely siatus lo the elrgtble casual
Iabourers.

The commillee has examined your represertalion in accordance with the refevent rules ' SR
and ordecs governing lhe case of casus! labourers of the Department and did not recommend ‘
your case for grenting TSM. , ‘ »

| Accordingly i is to intimate you that your representation can not be granted as you .
have not compleled 240 deys in any preceeding years end you are not in service as on '

01-08-1998. s
- . P ’uf)///w-
~ (P.C. SARKAR)
Sub-Divisionsl Engineer (HRD) ,
BSNL '
O/0 the Telecom District Menager, 1
Bongalgaon - 783 380. S

Copy fonvarded for information necessary action lo .-

01. The Assti. General Manager (Admn), O/O the CGMT/GH-7.
02to 086.. The SDOT/BPRD/NBR/DU/KKJ/BGN. '
07. The SDE ( C - DOT ), Nalbari, - ' : ST

sdf -

For Telscom District Manager, \ "
Bongaigaeon - 783 380. ) '

i

A |
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWARHATI. BENCH.

original Application No.264/200

4

.ihDaté of order This, the 2lst Day of November, 2003.

N |
v ,

Ny ] o

+4 THE; HON ' BLE SMT. LAKSHMI SWAMINATHAN, VICE CHAIRMAN.
PR P .

L ¢ )

WﬁTﬁ%@HQN'BLE SHRI S. K. NAIK, ADMINISERATIVE MEMBER .

‘Srij Sanjeeb Tewary
. 8/0; sri Bhagnarayan Tewary
:Barpeta Road, P.0.: Barpeta Road
Dist: Barpeta. .« .« « + « Applicant.

\ .

By Advocates Mr .B.Malakar & Mr. R.Das.
- Versus -

) t
1. Union of India :
N pepgesented by the Chief General Manager
| Bharat Sanchar Nigam Limited
.- |p.R.BOra Lane, Ulubari
b 9uwahati-7.

. A
2. The Telecom pistrict Manager
T ,Bongaigaon

3. S8.Ds00, Telegraph
Barpeta Road. . . . « Respondents.

. By Mr.A.Deb ROY, Sr.C.G.S.C.

G O RDE! \

-
AT

by 3 \
,igYSMToL-SWAMINATHAN, (v.C.)
R “T— )

B
i

S
i

\ ; b i

cant as he 1is stated to have been one of the applicants in O.A*
. No.192 of 1998, which was disposed of by Tribunals order dated

©31.8.1999 with connected cases. In that order the Tribunal had

‘held as follows 1-

I " In view Of the above we dispose of these
may file representations individually within a

individually, the respcndents shall scrutinisge
and examine each case in consultation with the

the representations.“

2. In pursuance of the diructions of the Tribunal mentioned

‘ above,,Mr.B.%alakar. learned counsel for the applicant, submits

'\/5,'/ Contd /2

e S Capsy
AdrpCole

% - ANN EXM ,
— P

} 55 This is the second ~round of litigation of the appli-

applications with direction to the respondents to
axanine the case of gach -=pplicant. The applicants

period of one month from the date of receipt of
the order and, 1if such representations are filed

records and thereafter pass a reasoned order on
merits of each case within a period of six months
thereafter. The interim order passed in any of the
cases shall remain in force till the disposal of
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that the applicant had submitted two representations to the

! . ‘ respondents, coples placed at Annexure = c & F. The respon-

dents passed letter dated 20.11.2000 on his representation
) , which is stated to have examined in accordance with the
relevant ruluy and orlenrs governing the case of casual labou-
rers of the Department but had not recommended his case for
granting Temporary Status (TSM). Théy have also intimated that
the applicant had not completed 240 days in any preceeding

' years as on 1.8.1998. These facts are disputed by the learned
: counsel tor the applicant, who has, inter alia, relied upon

1, L a certiricate lssued by 5.D.0 Te legraph, Barpeta Road dated

g - 31.12.1996 (Annexure-B). In this certificate it is mentioned

that the applicant had worked as a daily Rated Mazdoor in

6 for a period of 240 days. The grievance of the applicant

\at these facts have not been taken into account by,the'“
dents while passing the lmpugned order dated 20.11.2000..

5
1
i'.
i,
B
b
‘!‘v

¥

&3.. It is seen from the docunents on record that what
:“::wﬂﬁg applicant is impugning in the present application, which

hés been £iled on 20.11.2003, is tg;ﬁ&éﬁgn the action and

i : orders passed by the respondents dated 20.11.2000. Having

regard to the provisions of section 21 of the Administrative

\ -
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\

rribunals Act, 1985, the O.A. ls, therefore, highly belated

Cak

and liable to be dismissed on the ground of bar of limitation.
Further, we note trom thie documents on records, that thg

: applicant does not appuar to have annexed the certiticate

oz RS o e e A

issued by S.D.O- Telegraph, Barpeta poad dated 31.12.1995

as an annexure to the aloresald representations. Wa, therc-

fore, find no reason to beifeve that the respendents have

not considered the applicant's claim for grant of Temporary

o -t AR RV

Status basecd on'the official records available with them.

— contd./3
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at the admissicn Stage

In the factg and circumstances Of the Case

dismisged as$ barred by limitation,
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ltself, However, ip Case, applicant makeg any further repre- :
Séntation together with Supporting documents, it 1s open to
the respondents to deal with the Matter, in accordance with !
law, rules ang instructions., ;
T e— | 3
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" Date of application for., .| - iilil@ | Date-of: delnery of |- Date on which the copy | Date of making over the
,hgé’éof,y_ N 0819 fixed for nolifylng requlsite stamm "%]. was ready for delivery, . | - copy to the applicant,
SRR . the“reluisité ‘umber of : : ‘

. follos e .
. .. stamps and follos. ™ 1 ; N

2y ] yloh 2y

IN THE GAUHATI HIGH COURT

(High Court of Assam, Nagaland, Meghalaya Manipur, Tripura,
anomm & Arunachal Pradesh)

ClVlL APPELLATE SIDE

. A.PlTea‘fmm' o l' O\/F(f) N09’(7£>,3 of 200\1

Civil Rule
A‘ppcfllam'
- . Petitioner
/go\m Il b Temqﬂ%
Versus
(Jordom ol g’mﬁo\ ,g ZE
Respondent
F Appetan: 6ammu|gh Court at Guwah@pposue Party
or |

Petmoncr B g
Z‘é

Respondent ' R
For ’ : : : .

Opposite 1Pany 5&,5 SNL

Noting by Olficer or Scria Date “Office notes, reports, orders or proccedings
Advocate No. ' - with signature
I . 2 3 4
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9_—tatore the GGIT/Assan Circle,Guvahatl

- AND -~

Iy THE MATTER OF ¢
Sri Sanjeeb Tewary,
son of Sri Bhagnarayan Tewary;
Ex- Casual Mazdoor under spo/(1)/
Barpeta Road.
- Yersus =

1. The Union of India,

represented by the Chief General

Vanager, Bnarat Sanchar Nigam Ltd.,

ﬂ‘ ‘ . |.R .‘Boré l.ane, MUbari ’GMBati"’,.
A 2, The Telecom District Manager,
L— :
Bongaigaon.

3, The 50O (Telegrapn), Barpeta Road,

Gyonbat Hink
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Notmg by Officeror . b Seﬂa‘ | Dite ~ Office notes, reports, orders or-proceedings
Advocate - _ . pENes Y s with signature

63/2004

BEFORE

THE HON'BLE IHEK’HIEFJUSHCE (ACTG,)
'RLE MR JIUSTICE RNJAN GOGOI .

the BSNL.

submitted a representation
‘ 2003(Annexure-D) for re- -
case for eonﬁmanon of ‘

] the petitioner, may
af “Tn%ﬁn‘ai‘ti‘?"e’u =4 a;

. ziahkar the learned. counsel
Mr BC Pathak, the leamed -
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'To, ' !
The Chief General Manager,
BSNL Assam Circle, -
S.R.Bora Lane,
Sub := Grant of temporary status,
Sir,

I was engaged as a casual labourer under SDO/T/Barpeta
Road in connection with maintenance of telephone, I had work
as such casual labourer and last monthly salary was Rs. 1200/ -.
The Deptt. threatened by service to be terminated along with
‘others and when we moved the CAT, Guwshati Bench, the CAT
-restrained the authorities from terminating our services. CAT
finally disposed the OA 107/98 on 31/8/99 directed the autho-
rities to examine each case individually by a reasoned order.
A representation was filed by me on 12-11-99, On 20-11-2000,
- representation was rejected. I had filed another representa-
tion on 18-12-2000.

Sir, it is pertinent to note that the SDO/T/Barpeta
Road certified my continuous service of 240 days which was
;countersigned by the concerned JTO as on 31-12-96, This parti-
~cular fact was not taken into consideration and my case was
rejected by a stereo type order dt. 20-11-2000 without consi-
~dering effectively my representation in 0.A.No.264/03 dated
. 21=11-03. On being challenged, this order dt, :20-11-2000 the
- CAT réjected my prayer on the ground of limitation,

_ Now, in terms of CAT's order I again approach your
. honour to reconsider my case and grant temporary status to me,

Yours faithfully,

( Sanjib Tiwary )
; Encl. - CAT's order dt. 21=11-03,

- XX =-

Shue Ca/fv/y
- Ratud Pay-
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